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IN THE CENTRAL 
(q) 

ADMIISTRATIVE 
CUTTACK BENCH, ,9.UTTACK 

O.A./T.&.,L L.A... ............ i...:................... .......... i 	
.., 

Applicant (s ) 
Versus 

Respondent ( s ) 

Sr. No I Date Orders 
Office note as to 
action (if any 
taken on brder 

1 

10 
.1.95 	Feard. 4dmitted. Notice to 

respondents returnable in fpur weeks, 

FE MBER ~t4~ TM-1 IVE) ~0~ 
2 14 .2.94 	The issue is discussed with 	C LLCI cxfjo 

Shrj Akhaya Mishra ,learned additional 	(i 

stand ing Counsel (Central) for respondets. 
The applicant is working as an i, - 

Upper Division C]rk in the Office of 
Central I(ater Commission, Bhubaneswar. 
}b has not been aijed tocross Effi-

ciency Bar from 1.3.1992. He says that 
he has been exonerated from disc iplinaIr y 
proceedings. He has approached the 

Grievance Committee of Central Vter 

Commission for sanction of the said 	- 'i' 

£.B. from 1.3.1992* He filed his 

representations dated 11.8.1994 and 

441.1994, addressed to the Under 

Secretary and mber-Secretary, Grievance 
Committee, Central iter Commission, 

New Delhi. The petitioner is present 

himself and he submits that his 
re pre sentat ions have not been a nswe re d 

so far. On a perusal of the records 

it appears that ends of justice will 	fl 
1L 	, 
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Serial 
No. of Date of 	 Order with Sgnature 

Order Order 

be set if the application is disposed 

of with a  suitable direction to the 

concerned authorities(respondents) to 

dispose of the repzesentat ions within 

a t ime frame • I accordingly d irect 

Respondent 2, Chirnri, Central 4ater 

Coneissjon, Sewa Bhawan, R .K.Itiram, 

New Delhi, to dispose of the zepresenta. 

tion of the petitioner dated 11.8.1994 
(Annexure-6) to the petition and dated 

4 • 11 • 1994 (Annexure -7) to the pet it ion, 

within a period of three months from 
the date of receipt of a copy of this 
order. The representations shall be 
disposed of by a speaking Order after 

giving appropriate opportunity to the 

applicant. 
Thus the application is disposed of 

with the above directions. No costs., 

iand over a copy of the order to 

the pet it ioxr (in person) and a copy 

of the order to the Respondents' counsel 

NE 	(ADMIN  
in view of the original application. 

being disposed of, Misc .applicat ion 65/9 

for time to file,  counter is disposed of 

accordingly. 
I'EMR (4i NINISTRAT lYE) 

Office note as to 4 
action ( f any) 
taken on order 


